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Notification
The 1st September, 2015
No.10-HLA of 2015/72/13694.— The Haryana Registration and Regulation of Societies

(Amendment) Bill, 2015, is hereby published for general information under proviso to Rule 128 of
the Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 10- HLA of 2015.

THE HARYANA REGISTRATION AND REGULATION OF SOCIETIES (AMENDMENT)
BILL, 2015

A
BILL
further to amend the Haryana Registration and Regulation of Societies Act, 2012.

Be it enacted by the Legislature of the State of Haryana in the Sixty-sixth Year of the Republic
of India as follows:-

1. This Act may be called the Haryana Registration and Regulation of Societies
(Amendment) Act, 2015.

2.  In clause (iii) of section 2 of the Haryana Registration and Regulation of Societies Act,
2012 (hereinafter called the principal Act), for the words “three hundred”, the words “five hundred”
shall be substituted.

3.  For sub-section (1) of section 30 of the principal Act, the following sub-section shall be
substituted, namely:-

“(1) A society consisting of more than five hundred members, unless it is divided into two or
more Societies or opts to re-determine and revise its membership in accordance with clause (ii)
of sub-section (1) of section 32 and sub-section (2) of section 51, shall constitute a Collegium
consisting of not less than twenty-one and not more than three hundred members in accordance
with its Bye-laws. The status of a Collegium in this case shall be the same in all respects as
that of the General Body of a Society comprising of not more than five hundred members.”.
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4.

In section 32 of the principal Act,-
(i) for sub-section (1), the following sub-section shall be substituted, namely:-

(i)

(1)
2

“(1) Where a Society, registered prior to the coming into force of the Act,
consists of more than five hundred members, it shall convene a meeting of its members
to consider and resolve through a special resolution at least six months before the due
date for election of Governing Body,-

(1) to continue with the present number of members; or

(il)  re-determine the number of members of the General Body by prescription of a
revised criteria, including membership fee and annual subscription or special
additional charges:

Provided that in case the number of members opting for any such revised
criterion exceeds five hundred, the membership may be decided by draw of lots:

Provided further that if on redetermination of the membership, the number
of members is restricted to five hundred or less, the same shall constitute
General Body of the Society.”;

for sub-section (3), the following sub-section shall be substituted, namely:-

“(3) Where the membership of a Society under clause (i) or (ii) of sub-section (1)
exceeds five hundred, the Governing Body shall prepare a scheme of determination of the
electoral colleges in accordance with the principles, as may be prescribed for holding
elections to the collegiums and place the same for reconsideration of its members as a
special resolution with consequential amendment to its Bye-laws.”.

The Haryana Registration and Regulation of Societies (Amendment) Ordinance, 2015
(Haryana Ordinance No. 4 of 2015), is hereby repealed.

Notwithstanding such repeal, anything done or any action taken under the said
Ordinance, shall be deemed to have been done or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

The Scheme of formation of Collegium was incorporated under the Haryana Registration & Regulation of
Societies Act, 2012. The two-tier system was introduced with an objective to overcome the issue related to
canvassing among huge number of members for contesting the elections of the Governing Body of the Society and
difficulty being faced on account of quorum in the meeting of General Body in case of large Societies. The status of a
Collegium in such a case is same as that of General Body of a Society comprising of not more than three hundred
members.

According to Section 2(iii) of the Haryana Registration & Regulation of Societies Act, 2012, the “Collegium”
means an intermediate body consisting of elected representative of members of a society and required to be
constituted in cases where the number of members exceeds three hundred. Further, the enabling provisions had been
made under section 30(1), 32(1) and (3) for the societies having more than three hundred members.

A Society consisting of members in the General Body exceeding 300 members is required to conduct the
elections of Collegium at the first stage and the Collegium members further elects the office bearers of the Governing
Body. The Societies have represented to increase the minimum criteria of members required for constitution of the
Collegium. If the criteria for formation of scheme of electoral colleges is increased from 300 members to more than
500 members, the existing as well as new small size of societies shall be able to conduct direct election of the
Governing Body without constitution of collegium, which would be a relief to such Societies. It has been proposed
that the minimum requirement of 300 members for constitution of Collegium be increased to 500 members in public
interest. Sections 2(iii), 30(1), 32(1) and 32(3) of the Haryana Registration & Regulation of Societies Act, 2012 are
proposed to be amended.

CAPTAIN ABHIMANYU,
Industries & Commerce Minister, Haryana.

Chandigarh: RAJENDER KUMAR NANDAL,
The 1st September, 2015. Secretary.
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